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for its recommenda-

and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill’

‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Saturday, the 3rd December,
1966, adopted the following
motion:—

Sabha
tions

(iii)

“MOTION

That this House concurs in the Re-
solution adopted by the Lok Sabha at
itg sitting held on the 24th November,
1966, and agrees that the following
modification be made in the draft
Notification proposed to be issued un-
der sub-section (1) of section 324 of
the Companies Act, 1956, namely:—

for ‘the 1st January, 1967’ sub-
stitute ‘the 2nd April, 1967".”

11.04 hrs.

PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Police-Forces (Restriction of
Rights) Bill, 1966 passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 2nd November,
1968,

11,04} hrs.
INSECTICIDES BILL
(i) REPORT OF JOINT COMMITTEE

Shri Narendra Singh Mahida
(Anand): I beg to lay on the table
a copy of the Report of the Joint
Committee of the Houses on the Bill
to regulate the import, manufacture,
sale, transport, distribution and use
of insecticides with a view to pre-
vent risk to human beings or verte-
brate animals, and for matters con-
nected therewith,
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(ii) EVIDENCE

Shri Narendra Singh Mahida: I beg
to lay on the Table a copy of the
Evidence given before the Joint Com-
mittee of the Houses on the Bill to
regulate the import, manufacture,
sale, transport, distribution and use of
insecticides with a view to prevent
risk to human being or vertebrate
animals, and for matters connected
therewith.

11.05 hrs.

STATEMENT RE. PROGRAMME FOR
THE GENERAL ELECTIONS, 1967.

The Minister of Law (Shri G. S.
Pathak): Mr. Speaker, Sir, I should
like to make a statement about the
programme of the next general elec-
tions.

As honourable members are aware,
this House was summoned to meet for
the first time on April 18, 1962, and
accordingly its tenure of five years
will expire on April, 17, 1967, The
term of the existing legislative as-
semblies of all the States, except those
of Nagaland and Jammu & Kashmir,
is due to expire on different dates
in the month of March, 1967, While
an election has to be held in Naga-
land to fill the seat allotled to it in
the Lok Sabha, a general election to
the Legislative Assembly of this State
is not due till March, 1969. In Jammu
& Kashmir, the Legislative Assembly
will be finishing its term on the 5th
April, 1967,

The Election Commission has, after
consulting the Government of India
and the State Governments, come to
the conclusion that the most conve-
nient time for taking the poll in the
country-wide simultaneous general
elections next year would be the
third week of February. Accordifigly,
it proposes to recommend to the Presi-
dent and to the Governors of the
States January 13, 1987 as the date
for the issue of notifications calling
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the general elections. The programme
it proposes to adopt is as follows:

Last date for nominations January 20
Scrutiny of nominations January 21
Last date for withdrawal

of candidatures
Poll

Counting of votes and declaration of
results will take place between Feb-
ruary 21 and 24. On this programme,
the Commission expects that, with a
few exceptions and barring unforeseen
contingencies which might require ad-
journment of poll, the results of
practically all the elections will be
declared by February 24.

January 23
February 15 to 21

In the State of Jammu & Kashmir,
it will be for the first fime that simul-
taneous elections will be hold to the
House of the People and to the State
Legislative Assembly. Until now, the
members of the Lok Sabha from this
State have been nominated by the
President on the recommendation of
the State Legislature. The Election
Commission proposes to hold the poll
in Jammu Province at the same time
as the elections in the rest of India
and to hold the poll in Kashmir Pro-
vince on March 19. This would be
similar to the arrangements made for
the general election to the Legislative
Assembly of the State held in 1962.

In Himachal Pradesh, the Commis-
sion_considers it would be possible to
take the poll completely in four par-
liamentary constituencies, viz. Simla,
Hamirpur, Kangra and Mandi, and
partially also in the two other con-
stituencies of Mahasu and Chamba,
during the period between February
15 and 21. In about 7 or 8 assembly
constituencies falling within Mahasu
and Chamba parliamentary constitu-
encies, the poll wil] have to be post-
poned to the last week of April, be-
cause of their being snow-bound in
the’ month of February. The Commis-
sion, is, however, making special ar-
rangements to complete the poll and
declare the results in these constitu-
encies also by the end of April, 1967,
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so that the elected members from
these constituencies will be able to
take part in the Presidential and
Vice-Presidential elections,

On this programme, the Election
Commission proposes to fix February
24 as the date for the completion of
elections to the State Legislative
Assemblies. It would then be possible
for the Commission to issue on Feb-
ruary 25, 1967 the notifications under
‘section 73 of the Representation of
"the People Act, 1951, giving the names
of the members elected upto that date,
thereby duly constituting the new
'Legislative Assemblies of the States.

So far as the general election to the
Lok Sabha is concerned, although the
results are likely to be declared in
most of the constituencies by Febru-
ary 25, it does not seem practicable
to dispense with a short session of
Parliament in the latter half of March.
It is proposed thatl as in 1957 and in
1962, the present Lok Sabha should
be dissolved only on March 31, 1967,
so that it could be summoned to meet
in the latter half of March for trans-
acting the minimum financial busi-
ness, such as, the presentation of the
Railway and General budgets and the
oblaining of the necessary votes on
account. The date for completion of
the general election to the Lok Sabha
will accordingly be notified as March
31, 1967, and the due constitution noti~
fication under section 73 of the Act
will be issued on the 3rd April 1967.

The term of office of the President
and Vice-President wil] expize on
May 12, 1967. As the Constitution re-
quires that the elections of the new
President and Vice-President should
be completed before that date, the
Commission proposes to hold the two
elections on practically the same pro-
gramme as in 1962. The notifications
calling these two elections will be is-
sued on or about April 6, 1967, the
poll, if necessary, will be taken un or
about May 7 and the results wil be
declared by May 10, 1967.
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Kindly permit me to make a state-
ment about the proposed rules. I had
said in the House that as soon as the
Representation of the People Bill re-
ceived the assent of the President, I
shall lay the rules under the Act on
the Table. I have not been able to
do so. I could not do so because that
Bill has not yet been passed by the
other House. I propose, however, to
circulate the rules very soon after the
Bill receives the assent of the Presi-
dent, among the Members of this
House.

- -

Shri M. R. Masani (Rajkot): Mr.
Speaker, there is one point in this
important announcement on which I
would like g little light and also per-
haps reconsideration. That is in re-
gard to the two constituencies in
Himachal Pradesh, Chamba and
Mahasu, where the hon. Minister said
that part of the elections in these areas
would be carried out in February and
in the remaining Assembly constitu-
encies in April. This appears to be
out of line with the earlier statement
that the counting of votes in the gene-
ral elections will be held over until all
the elections are over. In other
words, counting will be from the 24th
or so, after polling is completed
throughout the country, This is a
very sound principle that partial elec-
tion results should not influence the
results in others. Consider what
would happen in Chamba and Mahasu
where three or four of the Assembly
constituencies might have polled while
three or four may not have polied
till April. This would mean that only
half of the parliamentary election will
be over and they are suspended in
mid-air for the balance of the consti-
tuencies. I think this is entirely un-
sound in a parliamentary constituency,
as it shall be considered as one unit.
I would urge the Minister to think
again on the analogy of the general
elections. I suggest the whole of
Chamba and Mahasu can poll in April
when they can go to the polls together.
Nothing will be lost, while a sound
principle will have been asserted.

Shri Ranga (Chittoor): Sir, I have
a general point to be raised in regard
to the Lameduck session. I do not sce
the reason why the Government
snould not be able to convene the new
Parliament as soon as the election
results are announced. Only in this
country this very wrong practice has
been developed on earlier occasions
also. Election results will be an-
nounced on February 25 or 26. By
the end of February almost all the
results would be announced except for
the few seats in Jammu and Kashmir;
the country would be in a position to
know what sort of Government we are
to have and what sort of opposition
would take shape. In these circums-
tances, I do not see why the lame-
duck session would become necessary
at all and why there should be the
appropriation and vote on account and
afterwards, once again, the same de-
bate, repetition on a larger scale in
the regular session. Therefore, I
would like the Government to consi-
der that matter since there would be
plenty of time for them to do this
work.

Secondly, we made some suggestions
about the rules about the district elec-
tion officers, that they need not be
'mere administrative officers but that
they should be judicial people and
that the people belonging or holding
office in the same district should not be
appointed to the areas over which they
exercise jurisdiction but to other
places. No reply was given. I re-
peated that suggestion to the hon. Law
Minister. I want to know whether
they have given any consideration at
all to these and other points on which
he could not reply immediately.
There was the other point on which
the Home Minister was to reply disci-
pline to be maintained among the
police. If in any place during the
election the police misbehave, to whom
are we to make our appeals and com-
plaints? Who is to look into it and
take the necessary disciplinary action?
Is it the district election officer, the
State election officer and the return-
ing officer or is it the existing Govern-
ment guided by the ruling party? If
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it is only the existing Government,
Wwe cannot say we can expect impar-
tial  behaviour on the part of the
police.

Shri Nambiar (Tiruchirapa'li): In
view of the fact that free and fair
elections are made possible and the
detaiis of the programme of the elec-
tion have been made known to the
country, may I know whether the Law
Minister will prevail upon the Home
Minister to see that all the political
prisioners arrested and detained under
the P.C. Act and DIR, which is still
applicable in the borde areas, will be
released? A number of MLAs in Tri-
pura are behind the bars now.

Mr. Speaker: This is not the oppor-
tunity to raise this matter.

Shri Nambiar: I am making a re-
quest because from the psychological
point of view it will be a good thing.
1 request the Minister to consider tiis.

Shri Hem Barma (Gauhati): The
decision to hold elections for the Lok
Sabha seats so far as Jammu and
Kashmir is concerned is a very wel-
come thing, In that connection may
I know whether the seats of the Pak-
istan-occupied Kashmir are kept
vacant? Secondly, the elections for
Lok Sabha agnd State Assemblies are
going to be held simultaneously. The
illeterate voters generally find it diffi-
cult to distinguish between the ballot
paper for the Lok Sabha candidat and
for the State Assembly candidate.In
this connection, may I know whether
the Minister is going to request the
Election Commission to issue orders
to the officers presiding over the poli-
ing booths to educate the voters in
this rcgard?

Shri Ranga: They can use ballot
papers of different colours.

Shri Indrajit Gupta (Calcutta South
West): 1 would like strongly to sup-
port Mr. Masani’s remarks about the
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time-table of the election and polling
in Himachal Pradesh area. I wish to
1epeat that it is necessary that the
polling and the declaration of results
should be properly timed, so that one
does not precede the other. On page
2 of the statement, the minister has
referred to “unforeseen contingencies”
which ‘might require an adjournment
of the poll. May I ask him if by un-
foreseen contingencies he has only got
possibly acts of God in mind and
nothing more than that? Would it not
be proper to revoke the emergency
during the period of the elections?

sftad (Frena) omew wgk,
¥ IIAT Y wA & e N wany

ATET T AR AT AT S ¥ I g

faataa w2 FaE S ag qeaT

gt g @1 fafaex ama ¥ fr

(AR CEA U B E s

¥ e A A w9 ar

wT A FEETEHY 0T cgar 3

AW 37 I ¥ ag FAfew 71 s 2,

T ATEY g fewraw WIW F1 wawA

WY OF A19 F77 # AxFTT A A4v foaw

2 AR g AE & oo g o

931 a1 % g7 0 Tidd) #ied g g

¥ o o6 @Y AW ¥ gr 1 wR

avTT ¥ ag fvta feran & fa; arferamiizy

FREZITH ¥ waMT qF @) A

¥ g g a1 & 7w wvea g

FHIR qgt weg 53w § wrg ¥ Ay & mrar

§ T @ are afarg fr ow &

¥ wHNT £7AT qfewer R 1 At

T AT A 7Y wgiqw FI7 fHuF

fe7 # qaama &F o1 @ =y Am

far % w¥@?

Dr, L. M. Singhvi (Jodhpur): Ionly
Wwant to emphasise that during the
election, all efforts have to be made to
preserve the basic democratic rights

of association and of expression of
opinion, because an impression has
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gone round in the country that they
may not be obtained during the elec-
tion period. Then, I want to empha-
sise the fact that on the last occasion,
the Government had given an assur-
ance five years ago that the question
of having a lame-duck session would
be reconsidered, and as far as possi-
ble this contingency would be avoided.
During the last five years, nothing
was done to consult legal opinion or
opinion in Parliament to avoid that
contingency of having to hold a lame-
duck session. I would like to know
whether anything was done or is pro-
posed to be done to avoid that con-
tigency.

Shri Tyagi (Dehra Dun): I only
want to request the hon. Minister one
thing; with regard to the rules he has
just said that after the Bill is passcd,
it is only then that he could circulate
the rules. He said that those rules can-
not be circulated without passing the
Bill. Cannot the hon. Minister circu-
late the proposed rules to us in
advance and invite our suggestions,
and by that time he can give the final
shape to them after having invited the
suggestions of the hon, Members, par-
ticularly those in the Opposition, so
that he might have the benefit of just
knowing about their reactions to the
proposed rules and after just thinking
about them and considering those pro-
posals, he might finalise and circulate
them finally?

Shri Bhagwat Jha Azad (Bhagal-
pur): I would like to re-emphasise
and re-assert my suggestions which I
have given on the floor of the House
on the previous occasions, that there
is no necessity for a lame-duck session;
when the full duck with new wings
might be ready, flapping, to take new
strides, why should a lame-duck
session bescalled at all? Therefore, it
is important that the elections should
be over by the 24th February, that the
results are declared by that time, and
the new Parliament may be called in
the latter part of March. I think it
is possible to call the new Parliament
by the latter part of March. It is not
good to ask the lame-duck to come

, General
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and pass the vote on account, when
already there is the new one ready to
come.
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Secondly, I would like to emphasise
this. There are friends who have
suggested on the floor of the House
that this time provision for celeborate
arrangements should be made for the
voters to come and exercise their
vote; I do not say, but my friends on
the right have on many occasions
said this; possibly they apprehend
trouble from this side. I might say
that I have seen in my own constitu-
ency frustrated elements in the coun-
try who want to create disturbances
in the elections. I therefore once
again request the Government to
consult the Election Commission as to
how far this time, they propose to
have safety and safeguard for the
conduct of the election and to see that
a better atmosphere is created and the
elections are held in a nice way,

o T RAYTC Migm  (wLar-
qg): AT WERA, WAl AgRA F
w # gaafa g, sAwREe
Fifeddror, a1 fo% &1 Far  IqET
39 wHTT Fr WA ¥ &7 e
7afq g qHadt & fe wwre o
AT wia-wf ¥ M, e g
wezTy & fF wraE § ®1F sEad-wE
¥ @ o | zafag & wrer Sk ¥
gedT § fF W wwr #1 A sard-
FEE ¥ 1Y Tt §, A agr 7g W
gfrsasrawg & wAgew o)
T A qAY W A SIg AR 144
amé gd § A\ Az AW witvg A
AW [ AN AT Awd 7@ E, ag
37 & fieware @ 3, 9% gav
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st g AT wgA (391H):
qEqW WA, FEFRER T T
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Shri Dinen Bhattacharya (Seram-
pore): Sir, I fully support what Shri
Indrajit Gupta said about emergency.
Apart from that, for the use of micro-
phone, a very simple media of pub-
licity, in our place in West Bengal, in
the municipal towns, we have to seek
permission’ from the authorities con-
cerned, and it is found that the Oppo-
sition parties are not given permis-
sion to use microphone specially dur-
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ing the elections. I do not know why
this restriction is still there. Why
should not the Gowernment ask the
West Bengal Government to remove
all these impediments?

Further, I have a very simple sug-
gestion to make. The hon. Minister
said that he will frame the rules and
after it is passed by the Rajya Sabha
it will be circulated among the Mem-
bers. It is not only a question of the
Members sitting here. I know the
situation prevailing in the matter of
publications. There are other persons
who are contesting the elections. I
want to know when these people will
be able to get these rules from the
book shops in the towns. May I know
whether arrangements will also be
made to make them available to
everybody within a reasonable period
of time?

Shri D. C. Sharma (Gurdaspur):
Sir, I think the statement is in line
with the statement that have already
becn made during the last three elec-
tions. It does not envisage any kind
of departure from them. Therefore,
I do not think there is much to be
said on the statement. But there are
one or two points that I should like to
make.

Firstly, it has been suggested that
the elections in Mahasu and Chamba
should take place simultaneously. As
nonc of these persons know much
about Mahasu and Chamba and I feel
that the decision about Mahasu and
Chamba has been taken after consui-
ting the State Government, I think the
Election Commission has done nothing
radical in making that statement.

Secondly, our term of office comes
to an end on April 17, 1967. There is
already a curtailment of privileges of
the present Members of Lok Sabha—
that is to say, instead of our term
coming to an end on April, 17, it will
come to an end earlier than that. On
top of that, I hear some of my hon.
friends saying that there should be no
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‘lame duck’ session. I do not know
who gave this name to that session. I
strongly object to that name because
most of the ‘ducks’ that will be herc
at that time will not be lame but they
will be full-fledged ‘ducks’ with wings
fully developed, with a voice as hoarse
as that of ducks and other things
equal to that of any living, growing
and developing duck. That session
has been there all these years. 1f
there are some persons who have con-
sulted some astrologers about their
return to Lok Sabha I have nothing
to say against them, but I would say
that the ‘lame duck’ session serves
a very good purpose.

Mr, Speaker: He need not go into
the reasons now.

Shri D, C. Sharma: It js not only
that it serves the purpose of giving the
vote on account but also a kind of
social purpose, a kind of get together.
Therefore, I think the ‘lame duck’
session should not be abolished,

ot Wo Wo waf (T3 © weger
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Shri S, M. Banerjee (Kanpur): In
the first place, I would like the hon.
Minister to throw some light on the
sentence:

“On this programme, the Com-
mission expects that, with a few
exceptions and barring unfore-
seen contingencies which might
require adjournment of poll....”

Secondly, it is our experience that un-
less the election takes place on a
Sunday in any big industrial city like
Kanpur, Ahmedabad or Bombay, it 1s
impossible for the working class, who
cannot get any wages unless they re-
port for work, to participate in the
elections. In the 1957 elections 50 per
cent of the voters could not vote be-
cause Government did not agree to
have the election day as holiday with
pay. Therefore, 1 would request the
hon. Minister to ensure that elections,
at least in industrial towns where
there are many factories and mercan-
tile firms, are held on a Sunday,
or it should be made a holiday with
pay under NI Act.

My third point is this.
dorse the view of Dr. Lohia and Shri
Nambiar about civil libertics and the
release of all those people, Unfor-
Funately‘ in my constituency, Kanpur,
independence and section 144 came to-
gether. I want that there should be
no section 144 and we should be al-
lowed to campaign freely,

Shri Sivamurthi Swamy (Koppal):
Though we have given adult franchise

I fully en-’
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to all the perons, it is our experience
in the three elections that not more
than 50 per cent votes have been
polled. What steps have Government
taken or is thinking of taking to see
that more votes are polled so that our
democracy may be firm at the roots?

ot wrax fag fagri (FAT) -
# ot a1d frgza 0 AEATE, T A
7g fir ot fafae® & W=7 qa@an &
ITHr QAT agE IR FEEATT A
fywr wrfy wifgy, forme fF ag Iy
oA ¥ @, gE% , ¥ 4g IEH 5F
g fE fag gofgar & a0 & =19
IH FT WEIC AT ], IE ATAT HOH
WA qHY IH FT WY TART F7 qHAT
t r 7Y, A wEeY ATH F 919 IE
w1 o) forgT ST AHar & av agy ?

Shrimati Savitri Nigam (Banda): In
view of the fact that peaceful and
smooth elections depend on the co-
operation of all the political parties, it
was pointed out to the hon, Minister
in the House during the Question Hour
about a couple of days ago that he
should call a meeting of all the politi-
cal parties and with their recommen-
dations a common code of conduct for
elections should be adopted. I would
like to know what is giong to be done
in that regard,

Then, I would like to support the
suggestion of our learned professor,
Shri Diwan Chand Sharma, that the
lame duck session has got its own im-
portance and should be held.

Shri Nambiar: Those who do not get
tickets want it,

Shrimati Savitri Nigam: The third
suggestion that I would like to make
is that in view of the backwardness
prevailing in the country some special
arrangements should be made for
women voters. ... (Interruption).
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[st favfa fast)
aradt §, Tafad ov 99y ¥ g A
oTH AATT F €T F AT A O qG-
frag 3T =fed a1 wa Frdt Prewm
F1 wgfaar F PA 9@ | Tw 7@ Q,
TF qid qF T 95 f7deA w
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Shri Narendra Singh Mahida
(Anand): Some suggestions have
been made that there should be no
lame-duck session. May I draw your
attention to article 83 of the Constitu-

tion? Sub-section (2) of article 83
says:

“The House of the People, un-
less sooner dissolved, shall conti-
fue for five years from the date
appointed for its first meeting..."

I want to point out that five years
perilod will be complete only in April,
1967. So, that argument does not hold
good. There should be a lame-duck
session.

Shrimati Vimla Deshmukh (Amra-
wadti): 1 endorse what Shri Bibhuti
Mishra has just said. 1 would re-
quest the Law Minister to circulate
the copies of the statement that has
been made in the House to the Mem-
bers,

ot il (wefrmg) @ weae AR,
¥ &qa 77 & fod Adt #g w §
afes g faws 1, 7 ga & T <@
§ AT FTF " SN E ww & grer
qrgarg frd g@ ez ea &

9z’ ata ot AF fadas s @
ag ag fo @ 37 ¥ FO%1 &@faex
Agll g H TgT & 1 IAWT Al
T Y § awar & ITHT Al -
anmr war & | § @ g wuA f=rT
« LTHIT 9T AYA HAATE IFEATT Y
dlz % WF TOH) uaEqr GHIT A
FTAT TAFT SAFEdT AWV
T ¥ af wr g #difw @fqge

s,
A
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FAA AL @ R A T9 AT
fegr #7 &, =9 sad fad 97 o<
qFEAT  FATEA AfFT  IAE FATTG
g Qfad | S gw T uAr gA
F4 s wqA wfagdy  9eIe-
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afuFrT § | SAFT FHTAG UX BT
o arfE a8 gF FX g9 A 4F
GFIT FY M & AT qar9 97 @7 7
ag I gMT STfed | aw ag &, T A
AIE A gAE & |

Shri Basappa (Tiptur): There is a
very great apprehension in the minds
of the people of Goa that the Opinion
Poll and the General Elections might
take place simultaneously. If this is
done, as I said before, the issues will
be confused. Therefore, I request the
hon. Minister to consider holding the
elections separately—the Opinion Poll
and the General Elections.

My second point is this. I support
Shrimati Savitri Nigam in what she
* has said: there are anti-social elements
and they want to do much damage to
the General Elections; at that time, the
ladies will be very apprehensive to
come, stand in the queue and vote.
Therefore, under these circumstances,
special arrangetents must be made
to see that ladies, who form 50 per
cent of the voters in this country, are
cnabled to come and vote safely, and
greater precautiohs should be taken
in this respect.
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dard we gfaainr § we w=gy
atg ¥ IAF § f qArT & faafad &
ATIE TIET FT LEIATT FTT 0§
AT fararsrd A e 10w
wifzn ¥ faq foag o w97 2% qev §
M 3T FE¥ArT F fA7 1AAT IAY
qgdft 2| A IATT 1 Ax F AT
21 a1q foa w0 w03 £) 7 F13 7 #T
g g fFar @ qF ew gaw
faa sy =Ffgd wawr gargy /A
A g gETAH HN e 1 @A
arq ag & f5 ag v ai7 &77 fat o3
gaag fag sy wfzd gax
9 AT @I F I ][I )

¥ gg wY a1z g fw w@ndt Tva-
awz F fegr fjar saT =nfgd

Shri D. N. Tiwary (Gopalganj):
Under the Representation of the
People Act, a certain limit has been
fixed for. expenditure by every can-
didates for the Lok Sabha as well as
the State Assemblies. Now, a new
situation has arisen because big
money-bags are coming in the field,
and they would spend more than a
lakh of rupees, sometimes Rs 2 lakhs,
sometimes Rs 3 lakhs and sometimes
the amount may go up to even Rs 10
lakhs, and the poor candidate will be
under a disadvantage because of that.

‘So, T would submit that the limit
should be strictly enforced and the
hon, Minister should direct the Elec-
tion- Commission that il at any place
irformation is received by them that
a big amount of money is being spent
disproportionate to the limit get, then
the Election Commission should put
some curb on that expenditure imme-
diately.

sl wwer Wwd (gr9E) Tl
& qarr fag fafea § | Sud wiaforr
2382 (ai) LS—2.
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oY frdell  IwrtaaTe @2 O § A
afeiz & fad o 1€ faamr awr &
frd, 57 A # oF § TE fawg
Tl fawr ofgd | Ao apE ag d fE
WY Aead ® THawgE e §
T qifade ¥ qeT frdt InfEEre
Y T ATEAT & A7 SEET AT wA R}
Fgfaum awT & @ @@ T
wafed o @ I faeg T g
Tfed |

Mr. Speaker: Now, Shri Tulsidas
Jadhav also may have his say. . . .

Shri G. S, Pathak: All right. I have
not raised any question that they
should not put questions or make sug-
gestions. ’

Mr. Speaker: The debate might be
sent to the Election Comission and
they may have to look into all this.
Government cannot-do it just now; I
quite understand that.

1 have allowed all this discussion so
that the attention of the Election Com-
mission may be drawn to the views
expressed by hon, Members here.

Shri G. S. Pathak:
ciate that.

1 quite appre-

Shri Ranga: It is for the hon Minis-
ter to take the necessary steps.

*t gEmEE® www  (ARE)
AT o9 A § A Ty @w W@ R
f& ghamg qew TX gAZ A AT
ot 2 o diat w I w) A%
¥ YT FIH! AT qF AT @AT qEAT
tiymquaag g FawT R @
o wTfee e g aré W oEma g R
Ll G r U T

sl wdroet € o ag e
¢, mgadt o gy
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=13 fem qp Aer g ot whe-
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ot o femd  (FAX) & d=a
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Shri Nambiar: We want to hear
the legal opion of 8hri Dixit. He is
absent today.

Mr. Speaker: The hon. member
can meet him privately.

Shri G. 8. Pathak: Most of the
questions relate to the conduct of
elections and not to the programme
of elections, the subject on which I
made this statement today.

shri Priya Gupta: Then do not
reply.

Mr. Speaker: Because it concerns
the election of Members and we are
in the last day of this session, there-
fore I have allowed these questions,
spending nearly an hour, so that these
suggestions might go to the Election
Commission,

Shri G. 8. Pathak: I appreciate that,
and I shall send a copy of the pro-
ceedings to the Election Commissioner
30 that he may consider the sugges-
tions made by the House.
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st ®y fomad : zefiwr A1 oo
AT & | IHFT AT AT UTqE [ AT
2

Shri G. S. Pathak: A number of
matters were mentioned which had
already been discussed at the time
when the amendments to the Repre-
sentation of the People Act were dis-
cussed in the House. Therefore, I
need not deal with any of them.

I mention one or two matters. One
is about the lame-duck session. Con-
flicting views have been expressed.
There are practical difficulties in not
holding a lame-duck session. After
all the previous elections, a lame-duck
session was held.

st faana : fg 7w % *1 w0
e ?

oI WREY © Ig 7T 1A & |

ot form e & A4t o 7 o el
LT o

1 do not understand it.

Mr. Speaker: He might sit dawn
if he does not understand.

Shri G. 8. Pathak: About Himachal
Pradesh, I have already said that there
are some snow-bound areas at the
relevant time. Therefore, in those
areas the poll date has to be postpon-
cd. All these matters, local condi,
tions, had been considered by the
Election Commission, and it is after
due consideration given to all the
relevant factors that the Election
Commission has fixed this programme.

ot peR Wi w3 FIN

ot wy feed TS & A
gw ?
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8hri G. 8. Pathak: So far as Junmu
and Kashmir State is concerned, a
question was asked whether some
seats would be reserved for the
Pakistan-occupied areas. This ques-
tion has been raised here repeatedly
and I have pointed out that under our
Constitution under which parliamen-
tary elections will take place, such
a thing is not possible (Interrup-
tions) .

12.00 hrs.

oft vy fomE : FaT ATHIT TATET
&y a1 i ?
IRTT F AT F FI

5

& I
qET Ty W o
There

also
the

Mr. Speaker: Order, order.
have been other suggestions
which might be considered by
Government in all their details.

S PHT W KA | WY TEIA,
FF-HER & FE gAC qWT A AT
¥ 1 mfwwre af &1 G AT A
IgF AR XA FATAT )

st AT WSaE wEEE, T
144 &1 SRI IF qeas ... ...

Mr. Speaker: Mr. Bagri would
kindly resume his seat.
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144 & IR & LA FHWT w40
s ?
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oY wq femd : gad 1S W E |
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re. Cofton Supply

Shri G. S. Pathak: I shall mention
it.  Unforeseen circumstances are
those which are mentioned in, for
example, section 57 of the Represen-
tation of the People Act, ballot box
may be removeq or something des-
troyed and so on, They are already
mentioned in the Act itself. There
are mno unforeseen circumstances
which are outside that.

12.02 hrs.

STATEMENT RE. FOOD AID FROM
CANADA

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam): I
am happy to inform the House that
the Government of Canada have an-
nounced their intention to offer food
aid to the Government of India of $21
million during the current Canadian
fiscal year ending 31st March, 1967 and
further gid of $50 million during the
next fiscal year beginning 1st April, «
1967. The provision of these funds
would enable the supply of about
900,000 tonnes of Canadian wheat and
would be of very great help to us in
meeting the difficult food situation
during the coming months. I would
like to convey on behalf of the Gov-
ernment of India our gratitude to the
Canadian Government for this gene-
rous and timely assistance to tide
over this difficult period.

12.03 hrs.

QUESTIONS ON STATEMENT RE:
RAW COTTON SUPPLY POSITION

Mr. Speaker: Mr. Madhu Limaye.

Shri 8. M. Banerjee (Kanpur): Our
names are there. .

Mr. Speaker: I will call them if
their names are there.





